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LOpen Court
CENTh AL AuidiNl TR ATIVE ThIBUNAL @
~ ALLAHABAD BENCH

Original Application No, 47 of 199

All ahabad this the__Q4th  day of _April, 20000

Honlble Mr.M.P. Singh, Member (A )

l. Neergp sharma, 20on of shri shiv swarup sharma,
resident of 38/18, Kalyan Nagar, Gerh hoad,
Meear ut,

2. Naresh Kumar Agrawal, won of shri Late hhama
Nand agrawal, resigent of 29-B, Prgahl ad Nagar,
Meer ut.

icant
BP.Advo cates shri H.N, 3ingh
ohri Kavi signjan
Mersus

1. Union of Indias through 3secretary, Ministry of
Health and Family Wélfare, Nirman Bhawan, New

2. Director, Central Gover ment Health 3cheme,
Nirman Bhawan, New uel hi,

3. 4ddl.Director, Central Government Health scheme
102, <oti Ganj, Meerut.

4, Deputy Director, Central Government Health
Jervice, 102, <0ti Ganj, Meerut.

By Hon'ble Mr.i.P, singh, Member i)

Oh R ELR (Ural )

The applicants are aggrieved by order dated
25.0.1993 passed by the Leputy Lirector =~ -~ » Central
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Covernment Health scheme, Meerut and Lr der dated
24.,6,1993 passed by the Lirector Generzl of Health

weervice, respondent no.2.

2. The brief facts of the case are that a
selection wzas made for the post of Chowkidar and
Nursing assistant(Group 4 posts) in Central Govt,
Health scheme, Meerut. The ueputy virector .- :
C.6.5.5. has requested  Employment txchange to
sponscr tne name of the candidates. The cmployment
txchange has sponsored the mame Oof 58 persons incl ud=
ing the name of the applicanté,-Un the basis of
selection, applicant no,]l was selected for the post
of Chowkidar and applicant no.2 was selected for the
post of Nursing 4ssistant, Both the applicants no.l
and 2 were appointed by the order dated¢58.12.1992.
However, the applicent no.l joined his duties on

& 5g.12.1992 itcelf and applicsnt no.2 joined his
duties 0n¢§q.12.1992. [hereafter, another order
dated 04.2.1993 was issued, in whicn the applicant
no.l was shown at serizl no.8 and name of applicant

no.2 was shown at serial no.7 of the seniocrity list,

3. Ihe applicants apprehending tneir termin-
ations, filed writdPetition No, 16843 of 1993 in
the High Court of Judicature at allahabad. The
wWrit Petition was withdrawn by the gpplicants on
the ground that High Court had no jurisdiction and
matter was cognizable by the central Administrative
Iribunal. Thereafter, the respondent no.4 passeé
an order on 25,6.1993 whereby discontinuing the

services of the applicenthwith immediate effect.
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Being aggrieved by the impugned order g,the app-
licants preferred the representstions on 20,60.1993
The representstion in respect of applicant no.l was
rejected on 0Y.7.1994 on technical gr0und£-f‘rthe
same is unsigned. Hence, the applicants nave filed
this L. A seeking directions to guash the impugned
order dated 25.9.1Y93 passed by weputy pirector
Leheked and order dated 24.0,19YY3 passed by Lir-
ector, Heglth services-respondent no.2. IThey have
al s0 sought direction to the respondents to permit
them to join their duties and their salary be paid

regularly.

4, The respondents in their reply have stated
that in order to fill up some Goup *L' posts in-
cluding the post of Chowkidar inthe Uffice of Ueputy
virector, C,G.H.».,, Meerut, a requistion was sent
to cmployment E£x-change.in response to the requisitioun,
the Employment Exchange sponsored 58 names for the
post of Chowkidar and 20 names for the post of Nursing
Assistant, Crderly. The spplicants ana two other cane
didates were selected and appointed on ad hoc basis.
g)iﬁe compl aint was received against them on 30.L1.1993
in the Uffice of respondent no.2 pointing out various
irregularities in the appointment of these gpplicants.
Un the basis of complaint,a.. Committee consisting
of some officers of Uffice of respondent no.2, was
constituted. The matter was investigaeted and report
was submitted by the Committee, pointing out the
following irregularities ;
(i} ALl the candidates sponsored by the
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tmployment Lxchange were not cslled for
interview.

{ii) A Member of the selection Committee was
" the real brother of candidate wno was
selacted and appointed.

(iii) hhecruitment hiul es and hecruitment Loster
\Nere not fOllowe‘jo i

since the irregularity was of serious
nature and the composition of the selection Committee
was made against the niules and instructions/procedures
laid down by the Govt., it was decided that the sele-

agcpointment

ction/of the candidates including the applicant, be
discontinued. The Chairman of the selection Committee,
who was the Head of the Vffice of-dke=Central Govt,
Health acheme, Meerut and was also the appointing
authority, was transferred out of Meerut. Ihe other
two candiaates selected by the same selection Committee,
filed Uoae NO,2300 of 1993 before the Central Aministr a-
tive Irgbunal, Principel Bench, New velhi, which was
dlsmissed. 1t is also stated by the respondents that
ahother irregularity committed by the gppointing authe
ority was to include the name of the applicant, who
was adoc appointee, in the list of regular employees.
Pr esumably it was done just to strengbhen the case of

the agpplicant and to give him undue favour.

S In yiew of the facts mentioned by the res-
pondents that certein iBregularities were committed
while making selection of the candidetes, tne action
teken by the respondents in setting asiae the agppoint-

ment of the applicants, is justified. 1hne cgpplicants
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;';Yvere not appointed on regular basis, therefore,

the procedure prescribed by the Gover nment for
termingtion of service by hob-ing an inquiry,

wes also not required, There is no discrimination

in terminating vthe services of all the 4 candidates
appointed/selected by the same selection Committee,

In vigw of the facts, we do not find any merits in
the submissions made by the applicants in the C.aA.

in the result, the Y.a. £ails and is dismissed accord-

ingly. There will be no order as to costs.
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